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[As PASSED BY THE DOMINION LEGISLATURE]
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to amend the Rubber (Production and Marketing) Act, 1947.

i
WHERFAS it is expedient to amend the Rubber (Ploduemon and Ma,rketmg)

' Act 1947 (XXIV of 1947) for the purpose hereinafter appearmg,.

Ii is hereby enacted as follows —

. -1, Shorh title.—Thig Act may be called the Rubber (&oductlon and Markeb-
; mO) Amendment Act, 1949.

2, Amendment of section 4, Acb XXIV of 1947,—~In section 4 of the Rubber
- . (Production énd Marketing) Act, 1947, after elause () of sub-section (3), the
. . . ioll(.wmo clause shall be mserted namelv —

. . "(jj) three persons 1eplesent1ng labour, to be nominated by the Central
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